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STATEMENT BY MINISTER

Incident of massacre of several people in
Bhojpur District of Bihar on July 11, 1996

THE MINISTER OF HOME AF-
FAIRS (SHRI INDRAIJIT GUPTA):
Madam, I am making a statement on the
henious crime which has resuited in the
massacre of several people on the 11th of
July, 1996 in the Bhojpur District of
Bihar.

Madam, the Hon’ble Members are
aware that 19 persons were Kkilled in
village Bathani Tola, Barki Kharan under
Sahar Police Station of Bhojpur district of
Bihar on 11th July 1996. The facts of the
incident as ascertained from the Govern-
ment of Bihar are as follows. Around 60
armed activists of the Ranbir Kisan
Mahasangh (Ranbir Sena) raided the
village of Bathani Tola Barki Kharan on
the afternoon of July 11, 1996. Eighteen
persons were shot dead by them. Six
persons were injured, of whom one also
died subsequently. 12 houses were set
ablaze destroying wheat, rice, clothes,
etc. kept in these houses. The provoca-
tion for the attack seems to have been to
settle scores with one Naimuddin Ahmad
who was suspected of having killed two
supporters of Ranbir Sena.

The Government of Bihar have also
reported that 30 persons have been
named in the report filed in the Sahar
Police Station, along with others un-
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known. As on date, 22 persons had been
arrested. Some firearms and ammunition

and eight Other Ranks have been sus-
pended for dereliction of duty. The Di-
rector-General of Police, Bihar and other
senior police officials rushed to the site.
The District Magistrate and Superinten-
dent of Police have been camping there
since the incident.

The dependents of those killed and the
surviving victims have been provided im-
mediate relief of Rs. 10,000~ each in
cash. The families of the deceased have
also been provided with 30 kgs. of rice
and other essential commodities. The
Chief Minister of Bihar visited the area
on July 13, 1996 and announced relief @
Rupees one lakh to the next of kith and
kin of the family of those killed. The
Chief Minister also announced a relief of
Rs. 2 lakhs to the family of Naimuddin
Ahmad apart from the offer of a job in
cases where the bread-winner has been
killed. The Union Home Secretary has
further ascertained that combing opera-
tions have been launched by Bihar Milit-
ary Police and State Police in the area of
four Police Stations, namely, Sahar, San-
desh, Piro and Udvant Nagar which are
supposed to be strongholds of Ranbir
Sena. People have been asked to surren-
der their arms and cfforts are being made
to disarm the Ranbir Sena activists.

While there is little doubt that adequ-
ate follow up action including rehabilita-
tion of victims will be taken up by the
State Government, much more is re-
quired to be done by the State. I would
firstly not only need to -enquire into the
alleged inaction on the part of the police-
men posted at the site of the incident but
also go deeper to check out on the mind
set of the law and order enforcement
machinery. Then there is the question of
empowerment of the weaker sections
which always have to bear the brunt of
the ‘mighty’. A more effective strategy to
implement various schemes relating to
upliftment of these sections is obviously
called for. The Central Government
proposes to interact with the Bihar and
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other State Governments to ensure ways
and means to retain and enhance the
efficacy of the administrative apparatus in
the country. The presence of an effective
and responsive administration only can
prevent incidents such as the one in
Bhojpur.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Now
Members have to seek clarifications on
the Statoement,
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Kindly ask pointed questions. Don’t go
in for long lectures. Kindly put questions
only.

SHRI V. NARAYANASAMY
(Pondicherry): Yes, Madam. Madam
Vice-Chairman, thank you for giving me
this opportunity. Madam, 1 do not want
any kind of encomium or any kind of
recognition from the CPI Members. You
have given me directions, I will go by
your directions. Madam, for the first time -
I find the hon. Home Minister, after the
taking over of the new Government, is
very free and frank. Madam, the Home
Minister adds onc word, he is too much
free. Madam, he is saying that, I am not
saying that. Madam, a massacre has
taken place in Bihar and several innocent
people were killed by Ranbir Sena. I do
not know how many private senas are
there in Bihar. (Interruptions) Madam, it
was only a private enmity which led to
the massacre. Madam, it teaches a lession
to the State Government. Madam, 1
appreciate the statement of the hon.
Home Minister. In the last sentence he
said, “The presence of an effective and
responsive  administration only can
prevent incident such as the one in
Bhojpur.” Madam, I would like to know
from the hon. Minister whether the
present Government of Bihar s
irresponsive or ineffective. Let him say
that. His last sentence is very damaging.
He himself admits that there is a
breakdown of law and order machinery in
Bihar. What does he mean by using the
words. “the presence of an effective and
responsive  administration only can
prevent incidents as the one in Bhojpur’*?
Does the hon. Home Minister admit that
there is » breakdown of law and order
machinery in Bihar? Madam, 1 do not
know whether the hon. Home Minister
has got the information from the Bihar
Government because he is giving out a
fact that has been narrated by the Bihar
Government. Has he got information
about the latest weapons? He has said in
his statement that some fircarms and
ammunitions have been recovered. What
is the nature of the weapons? He has to
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- explain this. This statement should be
made very clear. My colleague has
mentioned that AK-47, AK-56 and the
latest weapons have been seized. Is it a
fact? The hon. Home Minister should tell
me that. Madam, the Union Home
Secrctary has stated that there were
ongoing operations in the areas where the
massacre has taken place. What is the
result? The result has not been
mentioned. The combing operations have
been launched by the Bihar military
police and the State police in the area of
four police stations namely Sahar,
Sandesh, Puro and Udvant Nagar which
are supposed to be strongholds of Ranbir
Sena.

What is the result? Has anybody been
arrested? How many persons have been
taken into custody? The statement made
by the hon. Home Minister should be
very clear and candid. You have referred
to ‘combing  operations’. What is the
result of the ‘combing operations’? This
has to be explained by him.

The statement says that people have
been asked to surrender their arms and
that efforts are being made to disarm the
Ranbir Sena activists. You say that you
are trying to disarm the Ranbir Sena
activists. What is your strategy? If you do
not want to disclose, it is all right, but
these pecople should be disarmed. When
you say that pcoplc have been asked to
surrender their arms, 1 would like to
know as to how many have responded.
These are the things, these are the
questions, which the hon. Home Minister
has to answer.

Madam, there is another damaging
thing. In the fourth paragraph, the Home
Minister has said: ‘While there is little
doubt that adequate follow-up action,
including rehabilitation of the victims,
will be taken by the State Government,
much more is required to be done by the
State’. Therefore, the Home Minister
admits that the relief provided by the
State Government is not sufficient, that
much more has to be done, much more
has to be done by the State Government

[RAJYA SABHA]

by Minister 272

for the purpose of protecting the lives of -
the people in that area.

Madam, under these circumstances, the
statement made by the hon. Home Minis-
ter gives a clear evidence of the break-
down of the law and order machinery in
Bihar. The statement is very clear.

DR. JAGANNATH MISHRA: It is
very clear.

SHRI V. NARAYANASAMY: That
being the case, what are you going to do
with the Bihar Government? The Home
Minister has said that he is free, frank
and forthright. Therefore, 1 appreciate
the statement made by him. In the light
of this statement, what are you going to
do with the Bihar Government? As the
Central Government, it is your duty to
protect the lives of the people. When you
have yourself admitted that there is no
effective and responsive administration in
Bihar, what action are you going to take?
Kindly explain.
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SHRI GURUDAS DAS GUPTA: It is

a sensitive issue. The Home Minister’s
clarification should be made today.

SHRIMATI MARGARET ALVA:
We will sit and wait.
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SHRI GURUDAS DAS GUPTA: The
Home Minister’s clarification..

qgurEy (st wwen far): dea
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SHRI GURUDAS DAS GUPTA
(West Bengal): I apologize, Madam.
Since the issue is extremely sensitive and _
has been agitating the mind of the nation
as a whole, and not only the people of
Bihar, I suggest that the hon. Home
Minister may kindly complete his clarifi-
cations today. We would like to know
from the Government what steps the new
Government is likely to take in order to
prevent this type of genocide in any part
of the coufftry.

SHRI V. NARAYANASAMY:*

SHRI GURUDAS DAS GUPTA: No,
no. This is too much.

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): Mr. Naray-
anasamy’s remark will not be entitled to
be in the proceedings.
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s urrg 8m fafrer @t a9 s aifeg ek

& OFEg wea: o1 ® ¥

oft Tar f@R: s @ ® O 39w ==l @1 am
FAYY, HX FE W0 ARy € A W, W« F
Y, weifRfa i F soral 39 9F &
safafifid —wrens@ews, waedte 3 fRfiE
dfafera IffA F wa |WH T WF IR
oITA ¥ 9| W it & fad o G st W
ara FER g fay St =@ S, B =@
I | FEE WA A e A 9g geel
e @ W 2, 10 ueT @ v & @ ¥
60 TR whg S qudt ® =W U ¥ IR 5w
ST T RN @R F wng § fak ad R,
gufer =g feen T ¢ R SeiR ME Q, S 4
IR UHE IR wE W A WA 8, 39 oW
A ot vEd A—a@ o A, I IR A T /A
© ¥ ok e diftaw amer § ol = Gz
A T FER B, IHA D 39 Fwaw A
o [ F 2 e A T ? aE, mE
FrgerA st @, anilt @ Wt ¥ 80 WE S
& ot €, SR S frg-ge o ® € dffeed
gn ¥ o % F OH IEd §1 40
Rreinflet & afex #1 ¥ weAng ¥ ol i aga
U oo W fewerd w0 % R wgd
ofere enfl, sufere dfafkse, Qe dad ¥
YA FF T o # S 1 safen
F9 @R 3R reg wEr, A @ fireE
aum offal & Wy waEld ek 59 fewn #§
5 FE Ofen el 98 w9l $F 95e ' |
& ki

Iugweay (sfiueft wmmenw famr): e
S oEn R 9N @ gwE R ¥

ol T fhe: gwa 2 @ g, wdERa s
"M @ 1 e W g ¥ fF g R g
M R @ SR el oW 2
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SHRI PRAKASH YASHWANT AM-
BEDKAR (Nominated): Madam Vice-
Chairman, one part of my question has
already been asked. 1 had been to Gaya
and other places, and 1 have seen them.
It is basically a political social issue. This
issue between land-owners and landless
people is not confined to Bihar only but
it has spread to other States also.

There is another aspect which is de-
veloping in this country. As we have the
Ranvir Sena, there are other senas also
coming up in other parts of the country. |
would like to know first from the Minis-
ter what action the Government is going
to take to see that no such sena first of
all comes up because wherever a sena
comes up, it is within the knowledge of
the police whether the sena has started or
not started.

Madam, if we take the case of Bihar, it
is not only the people that are divided,
but even the police force is also divided,
not at the higher level but at the lower
level. Wherever there are police camps.
In the eamps, every community has its
own kitchen. This divison has come into
the police forces. That is reflected in the
law-and-order situation. This is spread-
ing, as far as I know, from Bihar to other
States also. Therefore, my second sugges-
tion to the Minister will be to see that the
police force is not divided on community
basis. When it starts from the kitchen
itsclf, cooking itself, when one communi-
ty cooks, other communities do not share
the food, when this kind of sentiments

" are developing in the police force, you

can imagine, if this situation deteriorates,
what kind of situation will develop.
Therefore, my second question relates to
this. What is the Government going to do
to see that this is stopped in the police
force and what means is the Government
going to adopt to sce that this is going to
be stopped?

Thirdly, wherever there are land ten-
sions between land-owners and landless
or other social tensions, these tensions do
not develop overnight. They take a
period of time. We have the Government
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machincry, we have the police machinery
and we have other machineries also
wherein information is collected. It is
quite possible that sometimes it is at the
district level or at a lower level. The
situation gets into a form. They get into
the tension which is developing. That is
stopped. Sometimes it does not stop. If it
gocs beyond control. Unless there is an
explosion, nothing is done. In such a
situation, 1 weuld like to know from the
Government, if those who are going to
. be victimised, know that they are going
to be victimised and if they approach the
Government that they should be armed
for a particular period of time, whether
the Government is going to think in
terms of giving arms for self-protection.

Thank you, Madam.

SHRI BRATIN SENGUPTA (West

Bengal): Hon. Vice-Chairman, thank you
for this opportunity given to me to com-
municate my feelings to the House. Let
me join the entire country in the nation-
wide shock and indignation over the
ghastly genocide, that took place in Bhoj-
pur, including pregnant women and inno-
cent children. This is an incident of
national shame. It is quite unfortunate
that such national scars are not infre-
quent even in the penultimate year of the
Despite that, amidst this environment of
grief and national shock and in one of the
rarest occasions after such cruel incidents,
the hon. Home Minister has come out
with a statement which was not perfunc-
torily done. It reflects a change in the
climate of the governance. Now, my
questions before the Home Minister are:

First, are the Government planning any
ban and perpetual prohibition against all
landlord outfits in Bihar, not only against
the Ranvir Sena who has been perpetuat-
ing this kind of crimes for the last 49
years?

My second question have we any
reason to believe that these landlord
outfits are not enjoying the backing of
any political element or even political
forces? .
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My third question is, are thec Govern-
ment planning a national comprehensive
action programme to prevent similar inci-
dents, ghastly genocides, massacres and
atrocitics against agricultural labourers,
the poorest sections of society, dalits,
dalit women, minoritics tribals and other
disadvantaged and backward sections of
the society?

My last question is, if article 356 is an
answer to all these crimes which have
been perpetrated in the last 49 years,
whether the number of applications of
article 356 in Bihar would not have ex-
cecded the number of governments in
Bihar in the last 49 years. Thank you.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Thank
you Mr. Mr. Bratin Scngupta. This was
his maiden speech.

SHRI BRATIN SENGUPTA: Thank
you for recognition.

THE VICE-CHAIRMAN:

(SHRIMATI KAMLA SINHA) Honour-
able Member, Shri Raj Nath Singh.
2l worna fag (3w owe¥): wee, ffaa w9
8 @8 RER #t weT J9m T 2, ged faes
¥ T g@e s B, gl ® ol wiie SR ¥
3k g FFaad Y ageran R fer ¥ W
gmfra Hew! 3 Sao fF 98 W AR w5
a9 A TQ WHER & TAN I W ¢ i it
oo Yy fas S A o R o oad F S @
6 W TH &R Y war sl B g 8 ol W
R o Wt wd W R A # S gE wla
g & 9% welw & qiomsaee 9f@ g8 R
JfF g2 7@ v ¥ fF Al e R SR A @
vz fem ¥ IEd frsgga R dAEE@ W
ofterm 7 fem # 1 dien 9 AT =@ g
ifr o du A s famr 3— W T
Sga T fhy I @ FEEEd ¥ e @
T W e (e F i @ 3 e
#Hora fiferaar 3 i S0 = Se@ ¥ iy
F 3R smeEn ] FO A T A Al
A o WO % g e W R @ A
we@ R

A9 TR F THE A R @)
- FEA B, 98 F EhtRIE W, aw % g
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A A TR SHTA R AT T W
gz & T 3R oW W uER | W= ®)
e W R T wRET, A ¥ wh e
g ey & o R ot g wenit wsiE W)
o THD & D 39 fer A wH TR A W
o & T B oik o= ff TE M wR o g
HEE SRS RE o E o8 357
T QoM e = W ¥ e ER A &)
nETE W TN W SRR &1 | X WER %
0 g W U o e s deen ® @
el T2 uded, g3 e & fF I fawn ¥
@ T @ W A A w R A ™
T wAg € o ¥ wEE @ ww W @ R o
YA ¥FR1 W, UH SEM @ She S R
Fer ¥ gz s, w6 W F, 15 R ¥ @
w9 qu T B e o & TR, 9 TER
o g £ ) @ o ey | e o aw @
ar wmfees, gorifas fiafa @ s d@Ew
s fid, ol APRvYE YR, R =)
fifrea wwaafa % wga #1138 F W S
g § sk ww @ ST T R s @ @
i AR AT ) wfaIER oM A SRR
t ok wda wiwwel dnlf % g FEAR Aol
R g 95 2, 9w S Faa o A & I
gagea % @ A 7w W A W R o
FER o W vieeet Tm F e s
ek g i Ol 2?2 B IeF I aeE
2 & Ifem Fogt = TR W W w0
ara §) R TR T S W R FA
3 Proqmen sl $arrerd = it T fen T @
R T wER w1 HH T T A @ W WER
# wey wfeg e Wi, T W At f sigw

T o s g i A wogn § R W@ e

A e g & swEw safay, wed o o €
Filfr ag WER #t orca B ¥ AR FAP W
3 H A F W W AR W o e ?
s w9 @ T ¢ R fRd ot wem W,
T T et TR W, ARl
Y Al TR W AN TS W A F WY
@ A AN afen A FE F W R A
wieg ot =g & W) ® dern =i wit
PR % Tg wdw ¥ Wi & §

it gree Won (WEEE): ITETEY
e, T R F g & A W Aa
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Ffaa R wfim O ¥ fe fier & s o
A vy 9 et ¥ ¥ g weh St R
aFT g e TR W I R de
i § g 47 SR 99 g 0 3 WA
R W R ¥ AR A WER T TS W I
& U W e, o S R @ 8?2 12 W
wen Ry g, § aw WA W B A 12 W
Tl o w fde T ¥ oAl ¥ oW
M-I W % e % a2 kW
sl ¥ 99 s e 39-Pilas Sk e
& W ¥ wiafal o fGofaw few T
& ug o & R RmR & ovx W e
R}, I g8 IR § % sy e
R 31 wemell & 98 R @il W Ta ¥?
gfE wweR 3u AR @1 Pifsraa safig ¥
B 38 e & 98 o eRE W 0 e @)
N R R O R, T 3D e @
el T g W F@ X XA e e o ooR R
N 76 3N FOR IR FaERE WO F
N FEH IIP GG W W g A SN Yo TR
t S o RA W wemell & fog Redwrd
Frord ot ], =1 e ¥ dw @ g
0w 0 S g TER W el § afaf
wa ¥ qE, F 9w W oW BR WA R
worifor T W waE } Rk ¥ W, 9T we
N WEY ) W W Y ... (FWEAFA) ...
SHRI K.R. MALKANI (DELHI):
What is happening here? Who has men-

tioned the name of BJP and on what
basis?

(Interruptions).

Iy (sivtelt wuen famgn) . w (
G, R AR 7B WA A A W AW |
# 9 o Aol L. (SERER)...

oo g st

IqaaTe: (sfadt waen faegr): o s
adffem § a@ snpith

s o uwme amgEfern:*
Iqawreg:  (shwd@t wwen faegr): 9@
R ¥ fFn dE W o S ® € 0w
SfEea ¥ T QUM AN AT WY FEA
aga R, s % & Q) .. (Ww_R).....

*Not recorded.
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st e dom: A el T <@ W
Tm =& fam ®1 ¥ g S § ST e @
fr el ¥ = e yoifees <o @1 aoda
s 22 N Fd AR v R, A w & @
A e ) ... (F|IET) ... S d| W
R % ... (=EER)

Igavrwae (st wwen feemr): o
S, srFufelaiied vt s@ua A ®I F9 W
M T FR | ... (TIAA)

st Bl g =gEE: e o do F I
... (EaUA) ...

st yerers dhon: W, ¥ @€ S g R
R a1 | wiame wwn ¥ fow =0 G
a1 @ ¥7 TR 9 W whmeeh T 9 s
& i +Q1 ¥ S= f 9 Wl 3, v o
aa Sod &, TR W W e % o W
4 B W@ B R ... (SHEYW)

Mg R s AmAtE AR
sww R Rt e o e ¥ . (HEEH)

sft s wEa: sa#mgiuwaﬁ
R T ... (zEuw)

oft yerere om: 9w o W F o U
geel W odl ddt @ 9 U & ord wEw )
AR ¥ Bt ® 5 Ta @ A vl s
& fom, arkaet &l I W ferg Wy
sarg T 1 FeR ¥ SR frdlw AR W geEA
™ A RN S A R RER F IR I RA
SeATg Wt R 1 U@ W A ¥ fEn ) WoH W
ad @ whd, U@ fefr @E W R
(AR ... 3 vha @l Wt wm & fag,
R ol % @nlf W e & fow AR R
FoH 331 @ & el awa gt |,
aeifus S1e € 578, ok i arar) Ge §
3R, T o A W A W W W R
W owERg ¥ W A §)

st AW TRRA:  (SW W) ISTEWEW
Ay, Ffga dt W N ¥ JgHEy TE ?
N v u@ 2, W gee ¥ W T ¥ Rw
et iR g & wEE e R St X
e R ¥, 3% fau & ® W S oW
g T wea {1 AR o 99 3 @

e § 6 ainh @ il ¥ R sk fem,
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R 9 et @ TR A1 e A Yo W

# ug g e T aw F We T4 T

s IO AR & wela sk w@ia s
Sl Femd 9 S ... 17 e Rl dk
® “F STl F owm W AR W @ R
AR B wfew o1 ) & Soh e A oon o
)

& AR WEW: @ 76 W Sl @
RweifsAa @

st o arE: "W, fm wwa § 1
ad@ # " e ¥ W R R 3 FwH
33 3, R WER W 9% R SEE I
& ufky FRe % | wRa TER & T
T W, faEr @R ¥ e W, e F @
wmmfrdes & s ™ sk FEA wge wdand
) g6 W S WEon 3¢ 1 9fee @, IR
ok 39 W @ ft W @ ¥

o™ OF 9@ ¥ fak ot wen wrea ¥ fR
e ¥ IR W W o T e W An
Fr i A o ) ow-Rag S F s W
e § B 9 wew 7 9 ¥, 9 TR sE
fasn St gen W @ @ T wS W AW
dreds W ud ® ok s @9 wmw
aEEd asen # 1

Igawraay  (simdl wuen famwr): @A
gfen, @9 ww gfew)

st Ny arEm: IwwEy weRw, ¥ @9
%9 W W@ § | qe | Auw a1 i &A@
¥ e wor y-unen % 9ed faag ST
&1 € sy faer ¥ A & AQ G oft sfow S
sk W wed ¥ 6 Fgr ¥ - PR 1 W
e & R firgr ¥ o, T s sl A
mE wed @ A 21 fer ¥ wifa § o @
Fe =g § fh orR fgr d S wwen @
frh ooz 8 WEd Seen @ e 21
GG WO, O Wi HE W § gEurw
M AT fF W A R ot ¥ ¥ AW
R ¥ 2, ¥ faod ¥ ¥ wf, wd sl
e & a1 W} 3R Al § o TN &
SR T W W F oW R N goriifes s
el & AW WA 7 ¥ S W ¥ w¥
a T, W e
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& | aqE A s wnfg ¥, ud ¥, st F
T R G T W ¥ N T R R | w
ey A W R §2 F vra @ ¥ WA
W § Ve ® W oAE o wed @ Sfe
W 9 F W RV, WEH F A9 W TG g7
st ¥ F 5@ v A T www g o oo,
afa i Al & 9 | 7Y aEh Fsk =
#z{ § e T S =feq | wga-aga
q=Eg |

st wAda wa  (Rer): Swawvsw
metga, & sy S ol oo St ¥ W A
e e § ) foer 3 S oy o ¥ Al e
¥ sk A - wwy A*

st W TEA: T WO T AT 2
(...wam..,.)

Iy (shwh wwen fasgr): st
A gRE SR a9 WA YN (...E98H...)

st s e e, Bl R ¢, 2
ey ¥ R T g Wk T & e X
42 vfieR @& & SIfa F TR T q, Tw T
A &M | T ¥ ' Fa e § RF 9ER
o S W W, WA T W W@, T St
R FNWMH R, W M AR A E, T AR
¥ o e WX IR, W g I
WS R ¥ W e A W R &7 W
ek S R #1 @ v Tl ¢ o frr
% =w DR o ¥ et A fefem woem hA ¥,
F qEaR ¥, Y& uae ¥ @ W ) T
g N ® A BF RER R ¥ oww
AfFAFfes amf 7d ¥ wugw ¥ fawr # WR

% SHEE) @), e W ¥ @ O WRR ¥

A % 79 OFFEFRe It ¢ TR RER
oferd T WA T8 W wEd R
wareE S TS % TE ¥ mdaEl @ a|m
¥ R gferg B @ fafR o S 8, aw S
T Bt @ 2R s A F R A Ve T o
21 AN 8 P ¥ T R A § R R A
ofera fufie & fom i ¥ g feRR e 2
a2 o v B @ 2, SRF TR fER % =
& g fe-uER @ = via e @ e
¥ 3w v WA W TR ¥ o T ¥
wER & e Tt } oW FE 9ed ¥ B I
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= vhR R a9 S | i R wow AR
N7 R A A SeaR F gIEw A
IR wfd & 9 S BEe 2 ST @ @ 3aa
AW R 2 | W IW T A dE, BRI
g 7 S wwar 8?2 wwi N wwR T R}
aRfas yaft % om &, W s wy ¢,
RR W Fo-nemy @@l wdt 1 geRm sl
e & .. (swmEEw L) e A W W %)
gEe @ .. (SEEme L)

JuRwray (sl wwwen fasr): sAEA
St o A A I WE I@ A A weh
afey 3R gHY @ | ¥ BF I W g3,
AT G TE FE 1w gy W@

sft Indx arga: # 0% waw A 9RE F
e ¥l § S wmea € fr aw St or @ &
AT q WA Wen of IER Wadfuw fear omm,
A 7@ W, FTe R Wy few o 8, 3w
1371 ¥ =i WEF W #iUaR dax g1 @ ¥
% TS TE T R | A T qH ST W ..
(Faaa )

oft Helreaet &g (wih &me): W Rk
¥ W wOR W R .. (smEw )

st sy wea: wor SR € L. (smeaw
DTSRI TR R L. (A
)

st wigmz welm: wwse = 7 .
(smaa ...) 9wsa wF AW ... (AW L)

sft s WrEE: # WreSeqre W FRiwA A
¥ T TE FEA § FF WEER R HoqGe W
fraw 76 @ o iRt o wEe ¥ = Wl
qewege B W@ A8 B w7 S W
wada wQ §, o @ o TEER T T 9@ 8,
36 woft # @ w1 9w ¥ .. (SHAum
. TR FX eER A, T E A e ¥ e
AR, geny grdar, faaw 1 Rl %
I R A o dfwg .. (FmEwE L) AR
FX WER A POU W T wWEd & ot R
¥ v0dl A o T v ¥ ol o % 3w
AN ' T gt fa wmar @ T 9w gEE
& W Yo e s § A selg & wadt §
T wowm R OARw) Rfefrm Rela
feg-ufem ¥ < o1 afgy ) SR weaE FER
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¢, TE= wa s faorn =fe 1 W @ o
fret ot =l & o W% e 9 @ wEh
R A AE T T AN T WER AW N
FN AR € A P W o A W A
FA |

Tl & 2N A e T A€ Snnh | A
Festl ¥ =i 18 Anl % oRaR ) e F g
o, & O N oRm) st e sE
it | 7 R fak -9 e A A
I et I wErle SrEwer @ s I
ARl & g, I wwiF & i ik s e
& | yofere ¥ e Fon A § fF S
R IFE 9 @ & g0 Weg, 58 F Fa A
el @ 6 € W or ¥ A # w9 e
3| R e @ @ W st B 3
¥ fau 3 wew I3 ... (FTEgE ..)

IpamaAy (sl wuenr faew): afsg
wf wau @ }1 .. (EGR ...) TG TR
FOoSil o wllwel W SEE &3
(Faa= )

THE MINISTER OF HOME AF-
FAIRS (SHRI INDRAJIT GUPTA):
Madam, if I understood you correctly,
you had asked the hon. Members to seck
clarifications by way of putting soms
questions arising out of the stateraent. ¥
have been a Member of the other House
for so many years, I am a bit taken a
back because in our House we don't
allow this kind of a debate on statements.
Here we have had a mini debate but very
useful, I must say. The hon. Members
have not only put questions, they have
also expressed their views and they have
made various suggestions.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Mr.
Home Minister, while putting questions,
hon. Members seek certain clarifications.
In our House there is a provision for
seeking clarifications. So while seeking
'clarifications they have tried to explain
the whole situation.

SHRI INDRAIIT GUPTA: I am not

complaining about it at all. After all, this
is a very painful and very shocking inci-

*Expunged as ordered by the Chair.
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dent out of which the statement has -

- come. 1 quite agree with those Members

who apprehend that unfortunately this
may not be the last occasion on which
this type of an incident is brought to the
notice of the country and has to be
discussed in this House. There are some
questions, pointed questions, which have
been put. I will just try to reply to a few
of them before making some general
remarks.

Some hon. Members wanted to know
whether this was an act of retaliation. 1
cannot give full details about it until we
have obtained further detailed report
from Bihar. After my visit there—I am
going to visit that village and make an
on-the-spot inquiry—I hope to be in a
position after a few days, if you so
permit, to make a fuller statement in this
House which may  cover many of these
detailed points which the hon. Members
want to know.

SHRI GOVINDRAM MIRI
(Madhya Pradesh): May I know the date
of your visit?

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): Please don’t
interrupt. Kindly sit down.

SHRI INDRAJIT GUPTA: I-will tell
you. Many hon. Members have said here
correctly that this is something which is a
part of the process which has been going
on for many years in about half a dozen
districts of Bihar. Some people have said
that 1000 killings have taken place. It is a
fact there is some sort of a—what shall I
call it—civil war, caste war going on in
Bihar, not throughout Bihar but in some
districts. It is a shocking thing to realise
that the number of killings that have
taken place, the number of deaths which
have taken place may really exceed the
casualties which people have suffered in
Kashmir or the Punjab, It is quite correct
to say that loyalty to a particular caste or
a particular community has become
predominant and it is not, I am afraid, in
Bihar alone...(Interruptions)...

M mogme ogwAfeEn: dsw, a|w@ A
e ¥, 7w Tew faes @ foga W of =
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IgEvrery (st *wawenw Rw): aw

SHRI V. NARAYANASAMY: We
are not able to listen
.AA (Interruptions)....

st qEme swegmfean: W egfe
Reen & wsadt & @& &1 .. (=@Em)

SHRI INDRAIJIT GUPTA: 1 believe
that this has to be looked at as a national
problem... (Interruptions).... Can 1 be
allowed to speak without- the mike? I
think they will be able to hear
me........ (Interruptions)........

As 1 was saying earlier, this is a
problem which will not be solved if
treated on a local plane. 1 will just
remind you that, not so very long ago, a
former Home Secretary of the Union
Government, Mr. N. N. Vohra had
produced a report, in the course of which
he came to the devastating conclusion
that a nexus was operating in this
country, a nexus of criminals who were
tied up with some sections of the business
community who were in turn tied up with
some sections of the bureaucrats and
some such other people. They have
formed a nexus and that nexus is now,
according to Mr. Vohra’s report, virtually
running a parallel Government in this
country. This is the conclusion of a
former Union Home Secretary which has
come in the form of a published report.
This is not something confined to Bihar
or confined to any one State. This is
something which is quite overpowering in
its dimensions and the whole of our
society, I feel, is now in the grip of this
kind of a nexus in greater or lesser
degree in different parts of the country.
About corruption, of course, everybody
knows. We cannot mention it here. But it
is being talked about that various
agencies and organs of the Government
have become thoroughly infected as a
result of this corruption and they are

I
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going by their loyalty to a particular
community, particular caste, maybe, in
some cases to particular parties as well. I
am not in a position just now
..(Interruptions).

SHRI S§.S. AHLUWALIA: Madam,
we are on a specific point. We are not
discussing the scenario of the entire
country, of what is happening in Kerala
or Calcutta or what has happened in the
Bombay blast. I am concerned about the
Bihar massacre and the statement is also
given on that. We have put specific
questions to the Minister and we expect
specific answers.

SHRI INDRAJIT GUPTA:
Unfortunately, many of the questions
were not specific at all. They were just as
vague, as rambling........ (Interruptions)

SHRI §.S. AHLUWALIA: I have put
certain questions. Were they not specific?

SHRI V. NARAYANASAMY: Mr.
Minister, will you yield for a minute?
You may recall that when I sought
clarifications, the hon. Vice-Chairman
observed that 1 should put specific
questions on the subject. And I did not
deviate from the subject. So, at least
reply to those questions.

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): He is coming
tc the point. You don’t worry.

SHRI INDRAIJIT GUPTA: Have

some patience and listen....(Interruptions) .

SHRI S.S. AHLUWALIA: We will
definitely hear you. But we cannot have a
half-an-hour discussion on
it....(Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): Mr.
Narayanasamy, kindly take your seat.

SHRI INDRAIJIT GUPTA: 1 begin
with one such specific question.

This act of retaliation-S&eW & W W&
) R Y @ W J@YR?

e g s 3w
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ot T Tpa; D R, S8 W vIE F R
@ g

What 1 am trying to say is that this
particular incident may have been an act
of retaliation. But that is not going to
solve the problem because tomorrow
there may be an act of counter-retaliation
as has been happening in this area for a
long time. Another question was put
whether it is a fact that the people of this
village had made repeated requests to the
police for proper security measures and
that their requests were ignored. Well, 1
am not in a position to tell you how
many requests were exactly made and
how many times they were made. But I
do know, as somebody here has
mentioned, that there were four police
camps posted around this village. But
when the time came and the killing took
place, the massacre was going on, these
four police camps appeared to be
completely paralysed and impotent, and
the personnel manning these camps, we
are told now, did absolutely nothing to
check the killers or to apprehend them. If
this is true, it is certainly a matter of
deep shame. Regarding fire arms, of
course, we know that AK-47 and AK-56
are very sophisticated weapons. The only
trouble is that nowadays they have
become very easily procurable. You can
buy them in the market...(Interruptions)

SHRI S.S. AHLUWALIA: This is so
after the Purulia incident.

SHRI INDRAIJIT GUPTA: It is not
after the Purulia incident, my friend, but
after the war in Afghanistan and so on.
Throughout  Pakistan, Punjab and
everywhere, these arms have become
plentifully available in the market. And
they are being boutht by various people
who are interested. Therefore, I will not
be surprised if this type of Ranbir Sena
or some of the other people also have got
the AK-47. But our police have not got
it. That is the only sure thing. Our police
force is not equipped with the AK-47 and
all that. So, they are at a disadvantage
always in that sense. The next question
was: Why should Naim be paid
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compensation? That has been explained
here by some Members of the
Communist Party who took the trouble of
going to the spot before anybody else.
They said that this Naim is a person who
was accused of being responsible for the
killing earlier of two supporters of Ranbir
Sena. In that sense, this may have been a
retaliation. But within his own family
within his own house, five or six of his
family members were butchered.
Therefore, the Chief Minister has
apparently thought it fit that he should be
given Rs. 2 lakhs as compared with Rs. 1
lakh given to other victims.

SHRI K.R. MALKANI: In that case,
it should have been Rs. 5 lakhs. If five
lives were lost, then the amount should
have been Rs., 5 lakhs.

SHRI INDRAIJIT GUPTA: It is a
mathematical argument. Of course, it
should be looked into.

SHRI GURUDAS DAS GUPTA: We
were the only people ...(Interruptions)...

SHRI INDRAIIT GUPTA: Somebody
has asked ....(Interruptions)....

SHRI S.S. AHLUWALIA: Mr.
Minister, you please control your
comrade. He is passing remarks on other
Members belonging to other parties.
Members of every political party had
visited the place.

SHRI GURUDAS DAS GUPTA: 1
have never said that.

SHRI S.S. AHLUWALIA: Mr.
Gurudas, don’t behave like that.

SHRI GURUDAS DAS GUPTA: Mr.
Ahluwalia, 1 have never said that.
Madam Vice-Chairman, I take very
strong objection to Mr. Ahluwalia’s
charge.

Iqawraay  (sitadl woen famn): deam
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SHRI GURUDAS DAS GUPTA:
Should T not, as a Member of this House,
take this seriously; I had said when the
hon. Member on the other side was

talking about the compensation
«o..(Interruptions) . ...
THE VICE-CHAIRMAN

(SHRIMATI KAMLA SINHA): Mr.
Gupta, how could you speak like that?
Did you take my permission? I did not
permit you to say anything. So, kindly sit
down. Nothing will go on record.

SHRI V. NARAYANASAMY: It is
his habit to interrupt every sentence of
others.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): Mr.
Minister, please continue.

SHRI INDRAIJIT GUPTA: 1 have
been informed by the Bihar State
authorities that enhanced compensation is
being considered for other victims of the
incident also. Maybe, some of them
would get more money than what was
announced.

I would now genrally deal with the
Senas. I don’t know how many Senas are
there. If you like, T will find out when 1
go there and inform the House later on.
There are a number of Senas. We have
been hearing about them for quite some
time. This particular Ranbir Sena was a
banned organisation. As you know, it
was banned about a year ago. This kind
of a ban in that kind of an area
apparently does not have much effect in
curbing thcir activities unless the police
and the law and order enforcement
machinery is something very different
from what it is in the country; I am sorry
to say this. I think one has to admit that
the State Governments have 1o be given
the prime responsibility of handling these
Senas and their activities in such a vast
COuﬂtl'y as ours.

Some gencral questions, such as the
steps that are going to be taken to
protect the weaker scctions and all that,
have been asked. This is a matter which
will have to be worked out in much more
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detail. Then, in consultation and in co-
operation with the wvarious State
Governments, including the  State
Government of Bihar with whom we
proposed to interaet, ways and means
have got to be worked out to see that the
security apparatus is strengthened. We
have got our own security apparatus. The
State have got their own agencies. The
Centre has got its own agencies,
particularly the intelligence agency, which
should be in a position to at least
forewarn the people of this kind of
attacks being planned or likely to take
place. There is no previous warning
rececived any time. Always an incident
takes place as it appears to be a sudden
one, someting which has come about
suddenly. That means, there is planning
and preparation bchind these attacks
which is not being identified and located
in time by the intelligence agencies whose
job it is to find out,.

6.00 r.m.  All these matters will have to
be gone into. It is difficult for
the Centre to do anything

except to give directions and guidance to

the State administrations so that they can
bring about various improvements in the

Police administration, in the recruitment

of police, in the training of police and, as

I have said, in their mindset; the mindset

of the police is a very important matter.

It is very difficult, of course, to change

but the mindset could develop. 1 quite

agree with the hon. member who said
that the police and other similar type of
forces are very often themselves divided
in their caste and community loyalties.

And, there are many times in our

Parliament when we have been discussing -

the need of equipping and producing such

forces, law enforcement forces, which will
be composed of people of different
communities, mixed forces which will not
act in a prejudiced manner for or against
any particular caste or community. We

have not succeeded so far. But this line, 1

believe, has got to be pursued.

We will have to share our Intelligence
information, the Centre and- the States
together and the States between
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themselves also have to consider as to
how they can share their intelligence
information. There are several States in
this country where the borders of those
States are being infiltrated and are being
transgressed and used by groups who
believe in violence and believe in using
arms for settling their various quarrels
and scores, who are crossing over from
one Statc to another. Without inter-state
coordination and cooperation in
Intelligence activity, all these things
cannot be ever checked or halted.

Modernisation of police force is
required certainly with regard to
weapons, with regard to other
equipment, with regard to vehicles,
transport and all that and most of the
States now-a-days, I may say, are
_ pressurising the Centre to give them
more and more financial assistance in
order to modernise forces, obviously in
Bihar also. These police forces are ill-
equipped, probably not sufficiently
trained also. But the same demand is
coming from many States including
Assam, Tripura, Andhra Pradesh and so
many States which are widely separated
from each other, which are confronted
with similar type of problems.

Then, when a particular incident takes
place, some stringent penal easures
have to be taken against the people
responsible. At one time, we had, I
think, laid down some kind of a norm
that whenever any disturbance or violent
incident of this fype resulting in deaths
and killings takes place in a particular
area or State, then the District Magistrate
and the S.P. should be first of all taken
to task and held responsible for what has
happened. 1 do not knmow what has
happened to that norm or that principle.
1 am not aware whether anybody
observes it or sticks to it. 1 am new to
this job but I will certainly try to find
out.

There is an Indian Police Commission
report which is lying there, gathering dust
on the shelf, some bulky volumes, which
contain, as far as I know some very, very
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valuable recommendations as to how this
whole Police Force is to be reorganised
and made much more effective. Within a
few days, 1 am told, the Annual
Conference of the Directors-General of
Police is going to be held in Delhi—it is
held every year—and, I think, that is an
occasion when, utilising the lessons that
we have to learn from this type of
incident which has taken place in
Bhojpur, the Directors-General of Police
may also consider and discuss in some
detail in their Conference as to what
urgent measures are required to be taken
in order to curb this kind of a thing.

But I agree that it is basically not a law
and order problem. It is basically a
political and social problem, Madam. 1t is
a question of landlessness in a place like
Bihar. Millions of our landless people are
there, not today but for years together.

together. Land is the basic use on the
one hand, there are huge numbers of
landless agricultural labour and other
landless people and on the other hand,
there are big land-owners who are, I
think, behaving in much the same way as
they used to do in the British days. I
don’t find any change. In the days of the
British also big rajas, maharajas and
feudal lords used to go around killing
poor landless people and their tenants
whenever they wanted to, there was no
protection for them at all.

Now, questions are being asked here,
quite rightly, what steps you propose to
take to protect the poorer sections. Many
steps can be suggested, but much more
than their suggesting steps in the question
of implementation. Very good sugges-
tions and steps are suggested, but when it
comes to implementation it becomes
rather a difficult problem in this country
and in our society. There are so many
forces at work, so many pulls and
pressures. As Mr. Vora has said, there is
a nexus working which prevents you from
carrying out and implementing those
salutary suggestions which are in a sense
very good. So, all 1 can say at this stage
is that I hope to visit Bihar in a day or
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0. T would, of! course, not only visit
it particular r"village and talk to the
ople there, biut also I propose to have
‘me- discussizons with the Chief Minister
ad other sauthorities of the Bihar State
‘ho are /concerned and to hear from
aem alffo what they are thinking and
ww thfey propose to tackle this problem
~vhich."is spreading in Bihar all the time
and which will spread to other States
also. It has different forms. Of course,
different forms of violence are perpe-
trated. It is not always the same kind of
thing. It is not always retaliation, some-
times something else, extortion, forcible
extortion of money or something or
other. These things are going on. This
cult is spreading; It is spreading. It is not
under control and we have proved ourse-
Ives really quite powerless to check it up
till now. Therefore, 1 would only request
the House to have patience for a few
more days till we are able to get a fuller
picture, a more detailed picture of the
Bhojpur happenings the role of the State
Government, the role of the State police
authorities, whether the Centre can do
something more effective sitting here in
Delhi, or weather their responsibilities
must only be limited to advising the State
Government on what to do, and to giving
them guidelines and directions, and so
on. It is very difficult to do anything

diectly so long as law and order is a State

subject. Madam, primarily, it is the State
Governments which have to deal with the
problem. 1 don’'t agree with the friends
here who have said that what is happen-
ing in Bihar is a clear evidence of the
total breakdown of the law and order
machinery and therefore, Article 356
should be applied. We have received no
such message or anything from the Gov-
ernor. Of course, what is happening is
quite deplorable. There is no doubt about
it.

SHRI V. NARAYANASAMY: What
does the last sentence of your statement
.say? You have said there that the ad-
mimistration is ineffective and inefficient.

SHRI1 INDRAJIT GUPTA: Ineffective
and inefficiency is not enough ground in
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our Constitution to impose President’s
rule.

SHRI S.5. AHLUWALIA: Have you
asked for any report from the Governor?

SHRI INDRAJIT GUPTA: Why
should we ask for a report.

SHRI S.S. AHLUWALIA: Arec you
going to declare these districts as dis-
trubed areas?

SHRI INDRAIJT GUPTA: There is
no intention, at present.

We have declare many places in this
country, in Assam, in Manipur, in Naga-
jand and in so many places, as disturbed
areas and applied special laws to them
including Special Army Act and all that,
and there is no improvement. Things are
going on just as they always work. So, we
will have to give a much deeper thought
to this. It is not a superficial matter. I
hope, all of us here rising above party
loyalties will treat this matter as a serious
national problem. Let us give it a much
deeper thought. We can arrange some
further detailed discussions or seminars
or whatever you like, but we must not
think that only by strengthening the sec-
urity forces we are going to solve this
problem. It has never been solved like
that. Even those people who believe in
the cult of gun all these years, I think, in
Kashmir and other places, are beginning
to give up that theory. It does not work.
It does not work, unless you have'politi-
cal and social measures to dcal with the
real grievances of the people and to help
them to think that they can lead more
satisfied life. You cannot get over this.
There are millions of frustrated young
unemployed people in this country who
do not have any hope for themselves and’
who take to this kind of path also be-
cause they don’t see any way-out. Unless
we take social, political and economic
measures of development and so on, we
will not be able to cure this thing. The
abject poverty in the villages of Bihar, I
think, is known to Mr. Ahldwalia. It
should be known to him; he comes from
Bihar. I do not know whether he comes
“from this area. (Interruptions)
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SHRI S.S. AHLUWALIA: 1 come
from the most notorious area—Begusarai.
(Interruptions)

SHRI INDRAIJIT GUPTA: 1 think,
for the time being, 1 really cannot throw
any more light on the happenings in
Bhojpur. After I come back from there, 1
hope, 1 would be able to bring a lot of
information and facts, perhaps. I hope
the House will have patience till that time
to listen to my statement and on that
basis we will make some very meaningful
suggestions and proposals which can be

implemented so as to .improve the e

system. t
Thank you. \\
THE VICE-XHAIRM

(SHRIMATI KAMLA S ’

you. The House stands adjou
o’clock tomorrow, the 16th J

The House then adjoarned
at twelve minutes past six of
the clock till eleven of the
clock on Tuesday, the 16th
July, 1996.




